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(Appellant) (Respondent)
Appellant by Sh. Sanjay Seth, FCA
Respondent by Sh. S.K. Halder, Sr. DR

CORRIGENDUM

Per Sanjay Arora, AM

The captioned appeals were disposed on 31/01/282Bsequently,
however, it was found to suffer from certain typmgnical errors and omissions,
which are hereby sought to be rectified per thigigendum, which though
does not in any manner prejudice any of the paréied is accordingly issued
by the Bench u/s. 254(2) of the Income Tax Act,1196

1. In para 5.2 (page 5) of the Order, in the lastence, beginning with the
words: ‘No argument in respect of....” a comma (,)rnserted before the words
‘were advanced'.

2. In para 5.3 (page 5) of the Order, in the sec@dence beginning with
the words: ‘The same would, ...." a comma (,) berteskafter word: ‘obtain’.

3. In the last sub-para (beginning with the wot8&ri Seth would also...”)
of para 5.3 (pg.9) of the order, in the sentenagnmeng with the words: ‘Shri
Halder failing to...." the word ‘para’ occurring be#@n the words ‘thereby’ and
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‘restricted’ be omitted. Also the numera&.3,89,274’ in the said sub-para be
read asi.3,59,274".

4. Sub-para 5.4(D)(pg. 12) of the order, which seaslunder:

‘D.  Unaccounted Expenditure u/s. 69C:
No addition for the same shall survive in view a$, afore-explained, addition
of gross profit, which subsumes indirect expenditfalso see paras 5.2, 7)’

be read as:
‘D. Unaccounted Expenditure/Household withdrawdés G9C:

No addition for the same shall survive in view a$, afore-explained, addition
of gross profit, which subsumes (indirect) expeandit (also see paras 5.2, 7)’

5. In sub-para 2 of para 5.5 (pg. 13), beginninthwhe words:’ | am also
conscious...’, in the sentence beginning with thedsofThis is as once it is
established....’, the word ‘of’ after the word ‘puedes’ be read as ‘for’.

6. In the last sub-para of para 6.4 (pg. 19) ofdtder, in the last sentence
beginning with the words: ‘Then, again, it is only.the words ‘as to for what
purpose’ be read as ‘the purpose for which’.

7. In para 7 (pg. 21), in the sentence beginnirty tie words: In fact, the
earliest such purchase...’, the words ‘six’ and ‘€@xtober’ be read as ‘eight’
and ‘end-December’ respectively.

/Sd
(Sanjay Arora)
Accountant Member
Dated: 01/02/2022
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